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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS

(Legislative Department)
New Delhi, the 27th May, 1976/Jyaistha 6, 1898 (Saka)

.. The following Act of Parliament received the assent of the President
on the 27th May, 1976, and is hereby published for general information: —

- THE CONSTITUTION (FORTIETH AMENDMENT)
ACT, 1976

[27th May, 1976]
An Act further to amend the Constitution of India.

BE it enacted by Parliament in the Twenty-seventh Year of the
Republic of India as follows:—

1. This Act may be called the Constitution (Fortieth Amendment)

S_h nrt
Act, 1976. _ title.

2. Yor article 207 of the Constitution, the following article shall be Subﬁ“;“'
substituted, namely: — tion o

new
article
for
article
207,
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“297. (1) All lands, minerals and other things of value underlying

the ocean within the territorial waters, or the continental shelf, or the
exclusive economic zone, of India shall vest in the Union and bhe held
for the purposes of the Union.

(2) All other resources of the exclusive economic zone of India

shall glso vest in the Union and be held for the purposes of the Union.

(3) The limits of the territorial waters, the continental shelf, the

exclusive economic zone, and other maritime zones, of India shall be
such as may be specified, from time to time, by or under any law made
by Parliament.”. '

3. In the Ninth Schedule to the Constitution, after entry 124 and

helore the Explanation, the following entries shall be insertad, namely: —

%125, Section 66A and Chapter IVA of the Motor Vehicles
Act, 1939 (Central Act 4 of 1939).

126. The Essential Commodities Act, 1955 (Central Act 10 of
1855).

127. The Smugglers and Foreign Exchange Manipulators
(Forfeiture of Property) Act, 1976 (Central Act 13 of 1976) .

198. The Bonded Labour System (Abolition) Act, 1976
(Central Act 19 of 1976).

129, The Conservation of Foreign Exchange and Prevention
of Smuggling Activities (Amendment) Act, 1876 (Central Act
20 of 1976).

180. The Prevention of Publication of Objectlonable Matter
Act, 1976 (Central Act 27 of 1976).

131, The Levy Sugar Price Equalisation Fund Act, 1976
(Central Act 31 of 1976).

132. The Urban Land (Ceiling and Regulation) Act, 1876
(Central Act 33 of 1976). -

133. The Departmentalisation of Unjon Accounts (Transier
of Personnel) Act, 1976 (Central Act 59 of 1976).

184, The Assam Fixation of Ceiling on Land Holdings Act,
1956 (Assam Act I of 1857).

135. The Bombay Tenancy and Agricultural Lands (Vidarbha
Region) ‘Act, 1958 (Bombay Act XCIX of 1858).

136. The Gujarat Private Forests (Acquisition) Act, 1872
(Gujarat Act 14 of 1973).

137. The Haryana Ceiling on Land Holdings (Amendment)
Act, 1976 (Haryana Act 17 of 1976).

138. The Himachal Pradesh Tenancy and Land Reforms Act,
1972 (Himachal Pradesh Act 8 of 1874).

139. The Himachal Pradesh Village Common Lands Vesting
and Utilization Act, 1974 (Himachal Pradesh Act 18 of 1974).
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140, The Karnataka Land Reforms (Second Amendment and
Miscellaneous Provigions) Act, 1974 (Karnataka Act 31 of 1974).

141. The Karnataka Land Reforms (Second Amendment)
Act, 1976 (Karnataka Act 27 of 1976).

142. The Kerala Prevention of Eviction Act, 1966 (Kerala Act
12 of 1966).

143. The Thiruppuvaram Payment (Abolition) Act, 1969
(Kerala Act 19 of 1969).

144, The Sreepadam Lands Enfranchisement Act, 1969
(Kerala Act 20 of 1969),

145. The Sree Pandaravaka Lands (Vesting and Enfranchise-
ment) Act, 1971 (Kerala Act 20 of 1971).

146, The Kerala Private Forests (Vesting and Assignment)
Act, 1971 (Kerala Act 26 of 1971).

147. The Kerala Agricultural Workers Act, 1974 (Kerala Act
18 of 1974).

148. The Kerala Cashew Factories (Acquisition) Act, 1974
(Kerala Act 29 of 1974).

149. The Kerala Chitties Act, 1975 (Kerala Act 23 of 1975).

150, The Kerala Scheduled Tribes (Restriction on Transfer
of Lands and Restoration of Alienated Lands) Act, 1975
(Kerala Act 31 of 1975),

151, The Kerala Land Reforms (Amendment) Act, 1976
(Kerala Act 15 of 1976).

152. The Kanam Tenancy Abolition Act, 1976 (Kerala Act 16
of 1976).

153. The Madhya Pradesh Ceiling on Agricultural Holdings
(Amendment) Act, 1974 (Madhya Pradesh Act 20 of 1974).

164, The Madhya Pradesh Ceiling on Agricultural Holdings
(Amendment) Act, 1975 (Madhya Pradesh Act 2 of 1976).

155, The West Khandesh Mehwassi Estates (Proprietary
Rights Abolition, etc.) Regulation, 1961 (Maharashtra Regulation
I of 1962).

168. The Maharashtra Restoration of Lands to Scheduled
Tribes Act, 1974 (Maharashtra Act XIV of 1875).

157. The Maharashtra Agricultural Lands (Lowering of
Ceiling on Holdings) and (Amendment) Act, 1972 (Maharashtra
Act XXI of 1975).

158. The Maharashtra Private Forests (Acquisition) Act,
1875 (Maharashtra Act XXIX of 1976).

159. The Maharashtra Agricultural Lands (Lowering of
Ceiling on Holdings) and (Amendment) Amendment Act, 1975
(Maharashtra Act XLVII of 1975).
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160, The Maharashtra Agricultural Lands (Ceiling on Hold-
ings) (Amendment) Act, 1975 (Maharashtra Act II of 1876).

161. The Orissa Estates Abolition Act, 1951 (Orissa Act T of
1852).

162, The Rajasthan Colonisation Act, 1954 (Rajasthan Ac
XXV of 1954). '

163. The Rajasthan Land Reforms and Acquisitidn of Land-
owners' Estates Act, 1963 (Rajasthan Act 11 of 1964).

164. The Rajasthan Imposition of Ceiling on Agricultural
Holdings (Amendment) Act, 1976 (Rajasthan Act 8 of 1976).

165. The Rajasthan Tenancy (Amendment) Act, 1976 (Rajas-
than Act 12 of 1976). :

166. The Tamil Nadu Land Reforms (Reduction of Ceiling
on Land) Act, 1970 (Tamil Nadu Act 17 of 1970).

167. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 1971 (Tamil Nadu Act 41 of 1971).

168. The Tamil Nadu Land Reforms (Fixation of Ceiling
on Land) Amendment Act, 1972 (Tamil Nadu Act 10 of 1872).

169. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Second Amendment Act, 1972 (Tamil Nadu Act 20 of
1972).

170. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Third Amendment Act, 1872 (Tamil Nadu Act 37 of 1872).

171. The Tamil Nadu Land Reforms (Fixation of Celling on
Land) Fourth Amendment Act, 1972 (Tamil Nadu Act 39 of
1972).

172. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Sixth Amendment Act, 1972 (Tamil Nadu Act 7 of 1974).

173. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Fifth Amendment Act, 1972 (Tamil Nadu Act 10 of 1974

174. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 1974 (Tamil Nadu Act 15 of 1974).

175. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Third Amendment Act, 1974 (Tamil Nadu Act 30 of 1974).

176. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Second Amendment Act, 1974 (Tamil Nadu Act 32 of 1974).

177. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 1975 (Tamil Nadu Act 11 of 1975).

178. The Tamil Nadu Land Reforms (Fixatlon of Ceiling
on Land) Second Amendment Act, 1975 (Tamil Nadu Act 21
of 1875).

179. Amendments made to the Uttar Pradesh Zamindari
Abolition and Land Reforms Act, 1950 (Uttar Pradesh Act 1
of 1951) by the Uttar Pradesh Land Laws (Amendment) Act,
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1971 (Uttar Pradesh Act 21 of 1971) and the Uttar Pradesh Land
Laws (Amendment) Act, 1974 (Uttar Pradesh Act 34 of 1974).

180. The Uttar Pradesh Imposition of Ceiling on Land
Holdings (Amendment) Act, 1976 (Uttar Pradesh Act 20 of
1976) .

181. The West Bengal Land Reforms (Second Amendment)
Act, 1972 (West Bengal Act XXVIII of 1972).

182, The West Bengal Restoration of Alienated Land Act,
1973 (Weet Bengal Act XXIII of 1973).

183. The West Bengal Land Reforms (Amendment) Act,
1974 (West Bengal Act XXXIIT of 1874).

184, The West Bengal Land Reforms (Amendment) Act, 1875
{(West Bengal Act XXIII of 1875).

185. The West Bengal Land Reforms (Amendment) Act,
1976 (West Bengal Act XII of 1676).

186. The Delhi Land Holdings (Ceiling) Amendment Act,
1976 (Central Act 15 of 1976).

187. The Goa, Daman and Diu Mundkars (Protection from
Eviction) Act, 1975 (Goa, Daman and Diu Act 1 of 1976).

188. The Pondicherry Land Reforms (Fixation of Ceiling
on Land) Act, 1973 (Pondicherry Act 9 of 1974).”.

K. K. SUNDARAM,

Secy. to the Govt, of India.’
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